
CENTRAL ADniNISTRATIUE TRIBUNAL
PRINCIPAL BENCH '

NEU DELHI .

   R A . No .1 14 of 1 994 April 5, 1994

   0 . No .1 220/1 99j

,3hri R j:  . fllSHRA Applicant

Union of India '& Ors, .... Respondents ,

(By circulation)
ORDER

The applicant has sought rev/ieu of my order made in

0.A, No ,1220/1994 on 10th February, 1994. He has

tried to argue the same contentions uhich have been

considered and rejected in the judgment. The applicant

does not depend on discovery of any neu and important

material uhich he uas not able to secure and produce

in spite of due diligence uhen the Original Application

uas heard and disposed of. The applicant has not been

able to shou that there is any error apparent on the face

of the record. One of the contentions raised is that

there is an error apparent on the face of the record

in regard to the finding recorded in the judgment that

the post of Lau Assistant uas advertised and appointment

uas made after due selection. It is further held that

the applicant  not having applied for the said post

cannot make any grievance. He has contended that

there is no material to support this finding. It is

enough to advert to paragraphs 4,12 and 4,13 in the

counter affidavit uhere these facts  have been cleaiiiy

.'stated,uhich  have been accepted. The applicant having

not placed any- material to  disbelieve the same, hniriT
there is no godd ground to revieu the order , This

Revieu Application is rejected, c f)

(V .s.rqALimTH)
CHAIRmW
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